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BETWEEN: 

B.L.Sunkappa, 
Y.Micheal, 
Smt.Sundharamma, 
B.Gorantla, 
A..AnandarajUlur 
S.Muneppa, 
B.Yamunappa, 
Srnt.Rajamma, 
H.Erapanna, 
B.Yerrappa, 
Smt.Ananthamrfla, 
Aravati Veeranna, 
B.Shaik Madar, 
J.Ayyanna, 

15.- 	B.K.Rarnudu, 
K.Lalappa, 
Shaik Sudden, 
B.Chinna 	Linganna, 
B.Naganna, 
B.Narayana, 
K.Thippanna, 
K.Narayana, 
Khasim Sahib, 

7 -.24. 	K.Urukondappa, 
25. 	.3.Yellappa, 

B.Rangaiah, 
Ch.Obulesu, 
Smt.Narasamrna, 
C.Hussainappa, 
B.Pedda Anjaneya, 
B.Hanumanthu, 

- 32. 	CH.Lakshmanna, 
Agisanuru Pakeerappa, 
P.Purushothaxn, 
Pakeer Sahib, 
K.Rajamma, 
B.Ruddappa, 
T.Ramudu, 
P.Jarnes, 
A;Basappa, 
T.Gangappa, 
K.Bheemappa, 
P.Buddanna, 
P.Abraham, 

• K.Navanipathy, 
• B.Ranganna, 

S.Lakshmanna, 
K.Mallappa, 
C.Hanunianthu, 
Yebbatarn Bojjanna, 

L 
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I. 

respondents themselves should consider the case in the 

C.ight of the contentions made by them and dispose of the 
case - in accoroance with law. 	Even though they are not 

present, they also should be replied accordingly in 

wr i t in g. 

5. 	With the above directions, the CP is closed. No 

costs. 
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1Mr.Venkateswarlu submitted that all the applicants 

were called by issuing registered letters. Out of them six 

appeared and tieir cases were examined in their presence. 

The records were shown. They submitted that the applicants 

were told that earlier to January, 1961 they were not 

entitled to get their services counted for the purpose of 

pension and the pensionary benefits. 	When the applicants 

present pointed out that the period earlier to 1961 was 
t4y 	- 

also taken into account/ the respondents reported to have 
told them that notice will be issued to them and their 

pension and pensionary benefits will further be regulated 

as per rules. 	It is also submitted that the record notes 

for six applicants were recorded and their signatures were 

taken. Hence they submit that the direction given by this 

Tribunal have been fully complied with. 

However, we are not very satisfied that the 

directions have been complied with as per the directions of 

this Tribunal. 	But, however, we cannot also come to the 

conclusion that the respondents flouted the directions 

given by this Tribunal. 	In view of the above, the 

-] 	

following direction is now given:- 

The respondents may once again summon the 

applicants individually and their cases discussed with 

them, records shown to them and the contentions and the 

reply recorded in the file after obtaining the signatures 

of the applicants present. A copy of the recorded note 

should be sent to the applicants. 	In case any of the 

applicants are not appearing before them, then the 




